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'THE PUNJAB LIVESTOCK AND BIRDS’
DISEASES ACT, 1948.

EasT PuNIAB AcT Nao. 47 oF 1948.

[Received the assent of His Excellency the Governor on the
15tih November, 948, and was first pubiished in 1he East Punjab
Governtment Gazetie (Ixtravrdinary), of November 20, 1948.]
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(Fxtraordinary), 1964, pages 935-937.

5 See Haryana Government Gacelte {Extraordinary), dated the 28th October,
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An Act to provide for the prevention and control of
" ![diseases affecting live stock and birds]

Whereas it is expedient to provide for the prevention and control of
[diseases affecting livestock and birds]; it is hereby enacted as
follows :—

CHAPTER I PRELIMINARY.

Short title, ex- 1. (1} This Act may be called the Punjab Livestock and Birds’

tent amd  Diseases Act, 1948.]
comencement.

(2) It extends to the whole of the *[State] of *[Haryana].
3[¢3) This section shall come into force at once in the principal
territories and the State Government may by notification bring the rest

af the Act, or any part of it, into force therein or in any area thereof on
such date and for such period as may be specified in the notification, and
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A to any area with such madifications as may he specified.

Definitions. 3. Inthis Act, unless there js anything repugnant in the subject or

context :—

[fa) ‘livestock’ means all domesticated animals maintained on
farms or by individuals including horses, donkeys, mules,
elephants, cattle, buffaloes, goats, sheep, dogs, cats or such

other amimals a8 may from time ta time be snecified hy the
State Government by notification ;

1 Substituted for the words “conlagious discases affecting animals™ by Punjab
Act 33 of 1961. scction 2.

Substituted for old sub-section (1} by ibid.
Substituled for the word “Province™ by the Adaptalion of Laws Order, 1950,

Substituted for the word “Punjah™ by the Harvana Adaptarion of Laws Ordar,

19G8.

S5 Old sub-section {3} of section | substituted by the Haryana Adapiation of
Laws Order, 1968.

6 Substituted for the word “Provincial” by the Adaptation of Laws Order. 1950.
7 Substituted for old clause (1) by Punjab Act 33 of 1961, section 5.
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{aa) ‘bird’ means adomesticated fowl, goose or chick, and includes
such other bird as may from time (o time be specified by the
State Government by notification ;

(b} ‘an infective’ ‘[livestock or birds’] is onc which is affected
with a scheduled disease or has recently been in contact with
or in close proximity to '(livestock or bird] so affected ;

{c} ‘prescribed’ means prescribed by regulations or rules made
under this Act;

(d) ‘scheduled discase’ means any disease for the time being
included in the schedule in Appendix I.

4. The diseases specified in the Schedule in Appendix I shall in
the first instance be scheduled diseases for the purpose of this Act, but
the 2[Srate] Government mayv, by notification —

{a) deleic any eniry from the Schedule, or

(b) include in the Schedule any communicable disease of
{[livestock or hirds] to which it is expendient in their apinion
that the provisions of this Act shou!d apply.

5. (1 The? ‘:rrmﬂ ovanment may mﬂ-r--' hv namnr nr dﬂqmn'n.nn
appoint any person holdmg the office of Vele:nn'zry Assistant or Veterinary

mmlar ik Elaymrmm oy - .
Assistant SUTSCOn, OF 3Ny SrLCHLiC O u -3335':':»-3{' mlrn'""‘“"::’ ""”"3"

whom they think fit to be a Veterinary Surgeon for the purposes of this
Act. and may define the area within which he shall exercise the powers
and perform the duties of a Veterinary Surgeon under this Act.

(2) A Veterinary Surgeon shall have all the powers of an
tnspector under ihis Act, and may cxercisc such powers concutrently
wilh his powers as Veicrinary Surgeon.

6. The *[Siatc] Government may cither by name or designation
appoint any person it thinks fit to be an Inspector for any or all of the
purposes of this Act, and may define the arca within which he shall
exercise the powers and perform the dutics incidental to such

purposes.

{. Subshivled for the words “animal”™ and “an animal™ by Punjzb Act 22 of
1961, section 4.

2. Substituted for the word “‘Provincial™ by the Adaptation of Laws Qrder, 1950,
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7. Any person appointed under section 5 or section 6 shall be
deemed to be a public servant within the meaning of section 21 of the
Indian Penal Code.

8. AnInspcctor may, subject to any rules made in this behalf by the
}[State] Government, enter and inspect any land or building or other place
or any vessel or vehicle, for the puipose of excrcising the powers of
performing the duties canferred and imposed on him by or under this Act.

CHAPTER 1I - THE CONTROL OF DISEASE
9. ({) I'ne ‘) State] Government for the purpose of preveniing tne
outbreak or spread of any scheduled discase, may, by notification prohibit
or regulate in such manner and to such cxtent as they may think fit —
(a) the bringing or taking into the *[Statc] of *[Haryana] or
any specified place therein of any *{livestock or birds]
allve ur dead or Of any panis Of *[livestock of biids] o of
any kind of fodder, bedding or other thing which may,
in thelir opinion, carry infection;
(b} the removal from any specified parto! the *[State] of
NHaryana] o any such parts of ‘[livestock or birds], or
things.

(2) the ‘{Stac] Govermnent niay, by notificauon, specify the
seuson of seasons during which and the rsdte or routes by which #Hvestock
or birds] may be imported into the *(Statej and no person shail imporn
*{iivestock or birds] into the *[State] otherwise than during the season and
by thc route so appointed.

{3} The '[State] Government may establish quarantine stations
for the inspection and detention of such *[livestock or birds] along the

route appuinled under sub-sectlion (2).

(4) The period of detention of *[livestock or birds| at a quartine
station for the purpose of inspection, vaccination, if necessary, marking
and issuing of a permit for the relcase of *[livestock or birds] from the
station shall be such as may be prescribed by the '[State] Government.

1. Substituted for the word “Provincial” by the Adaptation of Laws Order, 1950.

2. Substituted by Adaptation of Laws Ocder, 1950, for “Province.”

3. substituied for the word “DMunjab™ by the Hlaryana Adaptation of Laws Qider,
[968.

4. Substinged by Punjab Act 33 of 961, scehon 4,

5. Substituted for the word “Animals” by Punjab Act 33 of 1961, section 4.
6. Substituted for “Province” by Adaptation of Laws Order. 1950,
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(5) The '[livestock or birds] so detained shall remain under the
care of the person incharge who shail be responsible for their [eeding and
unkeep and for the payment of fee for their vaccination and marking as

may be prescribed by the “[State] Government.

16. The ?[State] Governmenl, for the purpose of preventing the
outbreak or spread of any scheduled disease, may, by notification, prohibit
or reguiate, in such manner and to such extent as it may think fit, the
holding of *finarkets, fairs, exhibitions or ofher concenttaiions of livesioek
or birds] in any specific arca.

11 The “[Srate] CGovernment may by regulation prohibit or limit
the sale of or other traffic in infective '[livestock or birds], or in the
carcasses of 'flivestock or birds] which at the time of their death were
infective or in any parts of such '[livestock or birds], or litter, feeding
utensils or other things which may carry infection.

12. (1) Evciy vessels or vehicle used by a common carrier for the
transport of '[livestock or hirds] shall be cleansed and disinflecled
periodically in such manner as the ?[State] Government may by
regulations prescribe. _

{2) The *[State] Government may appoint places, where an
Inspecior may detain and inspect any such vessel or vehicle and, if it is
not in a sanitary condition, the Inspector may require it to be cleansed
and disinfecied in the manner prescribed within such time as he may
appoint.

(3 I such vessel or vehicles 15 not 80 cleansed and disinfected
within the appeinted time the Inspeclor may cause it to be cleansed and
disinfecied ar the expense of its owner.

(4) This section shall not apply to the rolling stock of any
railwav or anv aircraft.

13. Every owner or person in charge of, every person bringing into
the *[State] of (Haryana] and every veterinary practitioner who has been
cabled to treat, a '[livestock or bird] which he has reason to believe 1o be

1. Substituted for the ward “animals” or “‘animal’” by the Punjab Act 33 of 1861,
seclion 4,

Substituted for 1he word “Provincinl” by the Adaptation of Laws Order, 1950.

. Substituted for the words “*animal markets, animal fairs, animal exhibitons or
- other concentrations of animals™ by Punjab Act 33 of 1961, section 6.

4. Substituted by Adaptation of Laws Order, 1950, for "Province™.

5. Substituted for the word “Punjab” by the Adaptation of Laws Order, 1968.
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infective shall forth with report the fact to the Inspector exercising powers

in the area.

i4. Subject to such rules as may be made in this behalf by the ![State]
Government, the Veterinary Surgeon may make or cause to be made a
post-mortem examination of *[livestock or bird] which at the time of its
death was infective, or-is =uspected to have heen then infective and for
this purpose he may cause the carcass of any such ?[livestock or bird] to
be exhumed.

15. (1) Where an Inspector has reason to believe that any MMivestock
or bird] is infective he may, by order in writing, direct the owner or
person in charge of such *[livestock or bird] to keep it where it is for the
time being or to remove it or allow it to be removed to such place of
isolation or segregation and within such period as may be specified in
the order :

Provided that where thers is no persen in charge of the flivestock
or bird], and the owner {s unknown or the order cannot be communnicated
to him without undue dzlay or the person in charge of the Z[livestock or
bird} retuscs to do as ordzred zhove the Inspector may seize the “[livestock

LV S LR ~ kA el sl § L

or bird] and remove it 10 a place of isolation or segregation.

{2) Thc Inspector shall {orthwith report cvery order ol seizure
nnder this section io the Veterinary Surgeon.

16. On receipt of a report under sub-section (2} of section 15 the
Veterinary Surgeon shall examine the 2[livestock or bird] as soon as
possible and may also examine all ?[livestock or bird] which it has been
in contact wilh or in ¢lose proximity to, and for this purpose may submit
any *[livestock or bird] to any test which the '[State] Government may
bv regutaiions prescnbe in inls benaif.

17. ({) 1f, after suck cxaminarion the Vetcrinary Surgeon is of
opinion inai any *[livesiock or bird} is not infeciive, the Inspecior shati
fortwith return it to the person who in his opinion is entitled to possession
of it :

I
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Provided that where such person cannot without undue
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1. Subsiiiuicd for the word "Provincia” by the Adapiation of Laws Order, 1956,

2. Substituted for the word “Animal” by Punjab Act 33 of 196].
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to the nearest cattle pound, or deal with it in such other manner as the
![State] Government may by rules prescribe in ihis behalf.

(2) 1f, after such examination, the Veterinary Surgcon certifies
in writing that any *[livestock or bird] is affccted with a scheduied disease,
deal with it in such other manner as the *(State] Government may by rules
prescribe 1n this behalf.

(3) H, after such examination, the Veterinary Surgeon certifies
that the 2[livestock or bird] is infective though not diseased, the *[livestock
ur bird] shall be dealt within such manner as the 3[Sfate] Government
may, by rulc, prescribe in this behalf.

18. Compensation imay be paid to the owner of 2 *[livestock or bird]
if destroyed under section 17, and such compensation shall be determined
in accordance wilh rules to be made in this behalf by the *[Sarel Government

S PR [ I
Provided that —

/)

ne compensation shall be paid to any person convictcd of
any oifence punishabie under this Act, committed in respect
of such *[livestuck or bird} ;

(it) no compensation shall be paid in respect of any ?[livestock

of bird| which, whee 3 wae brought in 1o the  “[Sture] of
“[Haryana), was affected with the disease on account of whic

It was destroyed.

19. (1) Subject to rules to be made in this behalf by the 3[State]
Government, the vetcrinary Surgeon may, by order in writing, requirc
lhe owner, cceupier or persos in charge of any baildiny, yvard, vessel of
venicie in which there has been an infeciive “flivestock or bird| to have
such building, yard vessel ar vehicle disinfectad, and the intermal fittings
{nereof and other things found therein or near thereto be disinfected or
destroyed in such manner and to such extent as may be specitied in the
order.

(2) Subject as aforesaid, if such owner, occupier or person fails
to comply with the requireineni of such cider withun a reasonable time,

Subsdtued for the word *“Local” by the Punjab Act 33 of 1961, section 7.
Substutuied by Punjab Act 33 of 1961, scction 4.

Substituted Tor the word “Provincial” by lhe Adaptation of Laws QOrder, 1930,
Substituled for the word “Punjab” by the Adaptation of Laws Order, [968.
Substituted for the word *“Province’” by the Adaptauon of Laws Order, 1950.
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the Inspector may cause order within a rcasonable time, the Inspector
may cause such buiiging, yard, vessel or vehicle to be disinfected, and
the internal fittings and other things to be disinfected or destoryed at the
CAPEnSC OF tie Ywner.

20. (7) 1f the Inspector has rcason to belive thai there is an infective
[livestock or bird] in any field, yard or building in which '[livestock or
birds] are kept, temporarily or otherwise, he shall at once by order in
writing, declare the place to be an infected place and shall deliver a copy
of the order to the owner, occupier or person in charge of the place and

S T T ot ol rmersns Derommas
Ifepoit 16is action io the ¥ Slorlivaiy Surgloi.

(2) This section shall not apply to any place owned by or under
the control or management of any local authority or railway
administration or to any airfield where ![livestock or bird] are temporarily
kept for sale, exhibition or in transit.

21. (1) The Veterinary Surgenn shall. as soon as nnsgible. examine
heinfected place and the 'jlivesiock or bird] Kept therein, and tnay cuncet

or canfim the order of the Tnsnector,

(2) If he contirms the order he may cause notice to be served on
lie pwNers, occupiers or persons in charge of alf places i which *[livestock
or bird] are kept lemporarily or otherwise, within a radius not exceeding
one mile from the infected place, declaring cuch places to he infected

piaces.

The Veterinary Surgeon shall forthwith report his action under this
sub-section to the authority prescribed by the *{State] Government in this
behalf.

22. {1} Where the Vetcrinary Surgeon has reason to believe that
infective ![livestock or bird] are or have been i any place owned. controlled
or managed by any local authority, or railway administration or aircraft
company where '{livestock or birds} ure temporarily kept for purposes of
sale, transit or exhibition, he may, by orderin writing, declare such place
to be an 1nfected piace.

{2} The Velerinary Surgeon shall cause a copy of such order, in
the vernacular of the locality, to be exhibited prominently in the infected

1. Substituted by the Punjab Act 33 of 1961, section 4.
2. Substituted for the word "Provincial” by the Adaplation of Laws Order. 1950.
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place, and he shall deliver coptes at the office of the local authority, or fo
the nearest station master of the railway administration, or to the officer-
in-charge of the air-field, as the case may be, and shall also send a copy to
the nearest police station; and he shall report his action forthwith to the
authority prescribed by the ![State] Government in this behalf.

23. (1) On receipt of the report of the Veterinary Surgeon under
sub-section (2) of section 21 or under sub-section (2) of section 22 and
after such further inquiry, if any, as it may think fit, the '(State]
Government — '

(a) may cencel any declaration made under sections 20, 21
or 22; or

(b) may confirm such declaration either with or without
modifications.

(2) Where the ![State] Government cancels any declaration, the
Inspector shall give notice of the cancellation to all persons to whom
copies of such declaration were delivered or on whom notices of such
declaration were served.

(3} Where the ![State] Government confirms such declaration
either with or without modifications the '[State] Government shall, by
notification defining the himits of the area to which the notification shall
apply, declare such area to be an infected area.

(4) On the issue of such notification any place declared by the
Inspector or Veterinary Surgeon to be an infected place and not included
in the infected area so defined shall cease to be an infected place, and
the Inspector shall give nolice accordingly to the owner, occupier or
person in charge of such place.

(5) The Inspector shall cause to be exhibited in some prominent
place in the infected area and in the vernacular of the area, a copy of the
notificalion under sub-section (3), and shall also cause lo be so exhibited
a copy ol any subscquent notification adding to, amending varying or
rescinding such notification.

24. (1) No person shall remove [rom any infected area or place
any *[livestock of birds], dead.or alive, or any part of an ?[livestock or

1. Substituted for the word “Provincial” by the Adaplation of Laws Order, 1930.
2. Substituted by Punjab Act 33 of 1961, scction 4.
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birds], or any fodder, bedding or other thing used in connection with
'[hvestock or birds], save in accordance with the conditions of a licence
grantied by the Inspector.

{2) Nothing in this section shall prevent the transit by railway
through an infected area or place of any '[livestock or birds) or thing :

Provided that where any '[livestock or birds] or other thing described
in sub-section (1) while in transit through an infected area or places is
unloaded therein, it shall not be removed therefrom save in accordance
with sub-section (1).

25. Where any animal or thing is removed from an infected area or
place otherwise than in accordance with a licence granted under section
24, any Inspector or police officer may require the owner or person in
charge of such ![livestock or birds] or thing to return it to such area or
place, and if the owner or person incharge fails to do so within a
reasonable time, may cause it to be returned at the expense of the owner
without further delay :

Provided that nothing in this section shall affect the powers of
an Inspector under section 15 to deal with infective ![livestock or birds].

26. Where by any notice, requisition, or order under this Acl or
under any notification or rule issued thereunder any person is required
to take any measures or to do anything in respect of any property owned
or occupied by him or in his charge, a reasonable time shall be specified
in such notice, requisition or order whithin which such measures shall
be taken or such thing shall be done, as the case may be.

27. Where any action may be taken under this Chapter in respect of
any property at the expense of the owner thereof, the officer taking such
action may frame a certificate stating the amount of the expense incurred
and the person from whom such amount is recoverable, and any
Magistrate to whom such certificate is presented may after such inquiry
as he may think fit, recover such amount as if it were a fine imposed by
him on such person.

CHAPTER I — PENALTIES AND PROCEDURE.
28. Whoever —

(a) removes from any part of the *[State] of *[Haryana] any
'[livestock or bird], alive or dead, or any part of an [livestock

1. Substituted by Punjab Act 33 of 1961, section 4.
2. Substituted for the word “Province™ by the Adaptation of Laws Order, 1950.
3. Substituted for the word “Punjab” by the Adapiation of Laws Order, 1968.
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{b)

(c)

(d)

{e)

N

(g)

(h)

or bird], or any fodder, bedding or other thing in
contravention of a notification issued under section 9, or
imports '{livestock or bird] in contravention of sub-section
(2) of that section ;

holds or promotes or takes part in any market, fair exhibition
or other concentration of ' [l vestock or birds] in contravention
of anotification 1ssued under section 10;

sells or otherwise traffics in, or attempls to sell or traffic in,
infective ![livestock or bird], or in anything mentioned in
section 11 which may carry infection, or the carcase of a
Mivestock or birds]) which at the time of its death was
infective in contravention of section 11;

being a common carrier fails (o cleanse or disinfect any vessel
or vehicle used for the transport of '{livestock or bird) in
such manner as may be required under sub-section (1} of
section 12 or as may be required by the Inspector under sub-
section (2) of that section;

fails in contravention of section 13, to report that a '[livestock
or bird) is infective;

fails to comply with an order made by an Inspector under
sub-section (1) of section 15;’

fails to comply with an order made by the Veterinary Surgeon
under sub-section (1) of section 19;

removes any '[livestock or bird) or thing from any infected
place in contravention of scction 24;

shall be punished with finc which may extend in the case of a first
conviction, to on¢ hundred rupees and, in the case of a second or
subsequent conviction, to five hundred repees.

29. Whoever keeps or grazes in or on any forest, open field, roadside,
or other unenclosed land to which other persons have a right of access
for their '[livestock or birds] any '[livestock or birds] which he knows to
be infective shall be punishable with fine which may ¢xtend in the case

of u first conviction (o one hundred rupecs in the case of a second or

subseguent conviction to five hundred rupees.

1. Substituted by Puniab Act 33 of 1961, section 4,
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30. Whoever bring or attempts to bring into any market, fair,
exhibition or other cancentration of '[livestock or bied], any ‘flivestock or
bird] which he knows to be infective shall be punishabie with fine which
may extend in the case of a first conviction to one hundred rupees or in

the case of a second or subsequent conviction to five hundred rupees.

31. Whoever places, or causes o permits to be placed, in any river,
or other water, the carcass or part or part of the carcass of any ![livestock
or birds] which at the time of its death was infective or which has been
destroyed as being infective or suspected or being infective shall be
punishable with imprisonment for aterm which may extend to six months
or with fine which may extend in the case of a first conviction to one
hundred rupees or in the case of ¢ second or subsequent conviction to
five hundred rupees, or with bothimprisonment and fine.

32. Whoever, without lawful authority, disinters or canses to be
disinterred the carcass or part of the carcass of any '[livestock or bird]
which at the time of its death was infective or which has been destroyed
as being infective or suspected of being infective shall be punishable
with fine which may extend in the case of a first conviction to one hundred
rupees or in the case of a second or subsequent conviction to five hundred
mpees.

33. Whoever being an Inspector maliciously and vexatiosly enters
or inspects any land or building or other place or any vessel or vehicle or
seizes or detains any '[livestock or birds], shall be punishable with
imprisonment for a term which may extend te six months or with fine
which may extend to five hundred rupecs, or with both.

(2} No prosecution under this section shall be instituted after

the expiry of one month from the date on which the offence is alieged ta
have been committed.

2[34. e

35, No prosecution underthis Act, cicept under section 33 shall be
instituted except by or under the authorty of the Veterinary Surgeon
“[or the Inspector]).

X X X X X

1. Substitwied by Puniab Act 33 of 1961.
2. Section 34 omilted by the Punjab Act 33 of 1961 section 8
3. Added by the Puniab Act 33 of 196!, secion 9.
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36. Nomagistrate shall try any offence under this Actunlessheisa
[Judicial Magystrate of the first class, or a Judicial Magistrate of the second
class specially empawered in this hehalf hy the High Court].

37. Save as provided for in section 18 no person shall be intitled to
any compensation in respect of the destruction of any {livestock or bird]
and thing or in respect of any other loss, injury, detriment or
inconvenience caused to him by reason of anything donce under this Act
in good faith.

137-A. Tiue Guvernment iy, by noiification, dasiegate all oi any
of its powers under this Act to any of its officers.)

38. (1) The ‘[State] Government may make °rules consistent with
this Act for all or any of the following puposes, namely :—

(a) to define the powers of entry and inspection of an
Inspector nnder section 8:

{b} 1o prohibit or regulate the holding of markets, fairs,

under section 10; -

{c) to appoint places {or the disinfection of vessels or
vehicles under sub-section (2) of section 12, and for the
isolation or scgregation of “[livestock or bird] under
sectton 15;

{d} to regulate post-mortem examination of “fiivestock or
bizd] under section 14, and the disposal of ?[livestock or
bird] under sub-sections {1), (2) and (3) of section 17,

(e} to provide for the determination of the compensation
payable under section 18;

(f) o rcgulale'the exercise of the powers of the Veterinary
Surgeon and Inspector under section 19;

Substituted by the Punjab Act 25 of 1964,

Substituted by Punjab Act 33 of 1961, section 4.

Section 37-A, added by ibid, section 10.

Substitated for the word “Provincial” by the Adaptation of L.aws Order, 1950.

R

Tor rules, see Punjab Government Nobification No. 2595-Vety-51, 1534, daied
IBth August, 1933, contained in Punjab Government Gazeue, 1953, Part I, pp.
73946,

Turisdiction of
magistrates.

Bar of claim to
compensaliyn.

Deiegation.

Power of Slate
Government 10
make regula-
tions and nula,
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(g)

(h)

—

(i

)
)

(%)

£i]

fml
{m}

(o)

1o prescribe the authonty referred to in sub-section (2) of
seclion 21 and sub-section (2) of section 22 ;

to prescribe the form and contents of the licences to he
granted by an Inspector under section 24 and the
circumstances under which they may be granted |

to prescribe scales of charges to be followed in
certificates under section 27 for expenses incurred on
beohalf of an owinier;

to regulale ie 1solalion, deteniion, ireatnent {inciuding
sterilization and inoculalion), and dispusal of *{livestock
or birds] which are infective or suspected of being
infective, and the disposal of carcasses and parts of
carcasses ;

to regulate the dutics and powers of Inspectors and
presenbe iheir qualitications ;

tn nreccribhe the manner in which anv renoit nr nalics:
1 presenhe the manner 1o which any repoeT or nobeg

under the Act shall bc madc or given; or

1o prohibit or regulate the entry into the *[State] of
*{Haryana] or any specified part or place thereof, and

tha muaransant feamm ana mlara 14 e
Ml JALAMS T

sthar 3m tha 2MTaiA
Trdddbrd b AEWLEE WA rr:uuu (S ¥} “(lul.l.l\-l.l il 1

Liler | edidbbe.
~ e

of *[Haryana) of [livestock or birds] alive or dead, or
paris of ‘{iivesiock or birds]j or fodder, bedding or other
thing ;

t¢ prohibit or limit salc or traffic in infective 'flivestock
or birds) or carcasses of infective '{livestack or birds] ;

to regulate the disinfection of vessels or vehicles used
by common carriers, the cleansing and disinfection of
buildings, yards and other places used for '{livestock or
birds] and the destruction of infected matter or things
found therein or near thercto;

{. Substituted by Punjab Act 33 of 1961, section 4.

2. Substituted for the ward “Province” by the Adaptation of Laws Order, 1950.

3. Subslituted for the word “Punjab” by the Haryana Adaplation of Laws Order,

196%.
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(p) to prescribe the tests to be applied to '[livestock or birds]
suspected of being infective;

() toprescribe the manner in which hvestock orbirds] shall
be destroyed, and the manner in which carcasses or parts
of carcasses, fodder, bedding or other things seized under

the Act shall be disposed of; and

(r) to prescribe the period of detention and the amount of fee
tor vaccination and marking at the inter ’{Staic| quarantine
stations.

{2} Inmaking aruie under this section the *{Staie] Government
may direct that a breach of it shall be punishable with fine which may
extend in the case a first conviction to one hundred rupees or in case of
a second or subsequent conviction to five hundred rupees.

39. (1) The power to make regulations and rules conferred by this
Act 1s given subject to the condition of the reguiations or rules being
made after previous publication.

(2) All regolations and rules made by the ?[State] Governmient
under thig Act chall he nnhhcl—uﬂ-d in the officiai Gazette,

LS W a5 Pl gL A Ean

40. No suit, prosection or other legel proceeding shall lie against

s rwarone Deve )ﬂurhuq vy 4
l— IJ' lJ\-rl-.‘lUll LRSS Y )’ 5 "lll\lil A La 5 s IR TR U L Ul AiLkhed I

done under this Act.

e oA n\nrl Farth chwvina sy imtan rl L T
U A L e

1. Substituted by Punjab Act 33 of 1961, section 4.
2. Substituted for the word “Provincial” by the Adaptation of Laws Ocder, 1950,

Power to make
regulalions and
rules subject lo
pISvious pubi-

Ca{ion.

Protection to

persons acting

under this Act.




170 LIVESTOCK AND BIRDS' DISEASES [1948 : EAsT PB. AcT 47.

APPENDIX I
SCHEDULE -OF DISEASES REFERRED TO IN SECTION 4 OF

THE MLIVESTOCK AND BIRDST DISEASES ACT, 19048

der it bad wnd

English names Vemacular names.
1 2
1. Renderpest or Cattle 1. Mara, Wah, Sitla Mok,
Plague. Zehimat,
2.  Foot-aud-iioulh Disease 2.  RKura, Mun-riur.
3. Haemorrhagic Septicaemia. 3.  Gal-Ghotu Garhi.
4. Blackquarter. 4. Phar, Suja.
5. Antharax. 5. Sat, Goli.
6. Tuberculosis 6. Tap-i-Dik.
7. Johne’s Disease. 7. Purana Pust.
8. Glanders and IFarcy. 8. Bad Kanar.
0. Epizootic Lymphangitis. 9. Zeharbad.
10. Dourine. 10.  Atshik-i-Aspan.
I1. Kabies. 11. Ilalkapan, Bawalpan,
Pagalpan.
2. Surra. 12. Pheta, Tebersa, or Sokra.

. Substituted Ly Punjab Act 33 of 1961, sectian 4.



